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AGRICUI;TURAL REFINANCE COR-
PORATION BILL 

8hrl Morarji Desai: Sir, I beg to 
move for leave to introduce a Bill 
tor the establishment of a Corporation 
for granting medium and long term 
Cl"edit by way of refinance or other-
wise, for the development of agricul-
ture and for other matters connected 
~ r it  or incidental thereto. 

Mr. Speaker: The question is: 

"That leave be granted to in-
troduce a Bill for the estabIish-
ment of a Corporation for grant-
ing medium and long term credit 
.by way of refinance or otherwise, 
for the development of agriculture 
and for other matters connected 
therewith or incidental thereto." 

The motion was adopted. 

Shri Morarjl Desai: I introduce the 
Bill. 

12.031 hrs. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL 

The Deputy Minister in the MlDls-
try of Law (Shri Bibudhendra 
Mlshra): Sir, I beg to move for leave 
to introduce a Bill further to amend 
the Representation of the People Act, 
U50. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Representation of the People Act, 
11150." 

'The motion was ad-pted. 

8hrl BlbadheAdra Mi~  I intro-
Iiluce the Bill. 

BUSINESS ADVISORY COMMITTEE 

TENTH REPORT 

'lJhe MinIster of r nt ~ 

Affairs (Shri Satya Narayan Sinha): 
Sir, I beg to move the following: 

"That this House agrees with" 
the Tenth Report of the Business 
Advisory Comittee presented to 
the House on the 4th December, 
1962." 

Shri Surendranath Dwivedy: May I 
point out .. 

Mr. Speaker: This is only for the 
allotment of time for the various 
Bills. Let it be approved first. Then 
we will take up your point. Now the 
question is: 

"That this House agrees with the 
Tenth Report of the Business Ad-
visory Committee presented to the 
House on the 4th December, 1962." 

The motion was adopted. 

Shrl Surendranath Dwivedy (Ken-
drapur): According to the Order 
Paper for today immediately after we 
have had discussion on Shri Mathur's 
motion we will tak" up the Taxation 
Laws (Amendment) Bill and then the 
Personal Injuries (Emergency Pro-
visions) Bill whereas according to the 
Order Paper for yesterday we were 
to take up the Working Journalists 
(Amendment) Bill after the Taxation 
Laws (Amendment) Bill. Now that 
has been removed from the list. There 
is not even a mention of that Bill in 
the Order Paper for today. 

Shri Warior (Trichur): I also want-
ed to raise the very same objection. 
In Part II of the Bulletin of the 3rd 
the Working Journalists (Amendment) 
Bill was mentioned as the fourth item. 
Till yesterday the Order F'lper had 
been proceeding that way, but today 
all of a sudden it has been changed 
with the result that we could n()t 
sent notices of our amendments to 
the new Bills that had been introduc-
ed. We could not prepare even. 
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Shri Karl Vishnu Kamath (Hoshan-
,abad): Pennit me to remind you, 
Sir, that when I raised a similar 
matter last week, you were kind 
enough to agree .... 

Mr. Speaker: I would only humbly 
request that if the Leader of a Group 
has spoken, there is nobhing more .... 

Shri Hari Vishinu Kamath: To add 
to that; tIIIat il all. 

Mr. Speaker: If every member of 
the Group wants to make an obser-
vation independently, it would be 
difficult. 

Shri Harl Vishnu Kamath: He was 
not present in the House at that time 
when you were kind enough to agree 
that at least 24 hours' notice should 
be given in case, for some reasons 
unknown to liS, the Government 
changes the order of business. I had 
given notice of amendments to the 
Personal Injuries (Emergency Pro-
visions) Bill last evening after 3.15 
and again this morning hoping that 
it would come up tomorrow according 
to the order of business. Now, sud-
den'y the order has been upset. 
Therefore the hon. Minister of Parlia-
mentary Affairs should explain why 
it has been upset. Also, if status quo 
an te cannot be restored, you will 
kindly allow amendments to be move-
ed. 

Mr. Speaker: I will allow the 
amendments. 

Shri Ranga (Chittoor): I wish to 
take up some other matter. 

Mr. Speaker: Should this not be 
finished first? Is his point pertaining 
to this? 

Shri Rang,: No, Sir. 
I 

Shri S. M. Banerjee (Kanpur): 
have a different point to make. The 
Tenth Report of the Business Advi-
v'isory Committee has been cricula ted 
~ us today and we have got it, but 
1D the whole of this Report we do not 
1ind a mention of the Working Jour-

na'ists (Amendment) Bill at all. It is 
not there. That means that i~ is not 
only coming up tomorrow or on any 
other day but that" it is not coming 
up at all. So, we want an assurance .. 

Mr. Speaker: That is a wrong im-
pression that he has got out of that. 
The Working Journalists (Amend-
ment) Bill has been allotted time 
earlier. This is only for allotment of 
time that has been made to new Bills, 
that is, new business. 

Shri TYa&"i (Dehra Dun): Sir may 
make a suggestion in this regard? 
felt that once a thing is put on the 
Agenda and something is ir ~ t  

to Members, it immediately becomes 
the property of the House. Therefore, 
if any changes are to be effected, in 
future they must be done with the 
permission of the House. 

Mr. Speaker: Hon. Members should 
appreciate that the time at our dis-
posal is limited if we wish or decide 
to adjourn on the 11th December; 
it is for the Government to see what 
business it thinks should be given the 
top most priority, what can be con-
densed within that limited period at 
Our disposal and what the House can 
dispose of. Han. Members would rea-
lise that these t.,,'Q or three Bills that 
have been intWJduced today are of 
paramount importance that is, so far 
as the emergency risk insurance is 
concerned. So, all of us would agree 
tha t these should be taken up first. 
If there is time, certainly something 
e'se can be taken up. 

Shri Surendranath 
'firs!' does not mean 
you propose that we 
the Emergency i ~ 

which have been 
morrow? 

Dwivedy: But 
tomorrow. Do 
should take up 
Insurance Bills 
introduced to-

. . 
Mr. SpeakertProbably they will be 
takei up tomorrow. I will waive the 
notice for amendments. That is the 
utmoot that I can do. As han. Mem-
bers might havs known we are haying 
the discussion about the cease-fire on 
Monday. 
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Shri Surendranath Dwivedy: We can 
have them on Friday then but not to-
morrow because some time must be 
give to prepare and to study the Bills. 

Mr. Speaker: If hon. Members want 
that longer time shoulq be given, we 
shall have to push back the non-
official business. What does the hon. 
Minister say to it? 

Shri S. M. Banerjee: Sir, I have only 
one submission to make. 

Mr. Speaker: He has already done 
that. How many times should I allow 
that? Now, let us hear the hon. 
Minister. 

Shri Satya Narayan Sinha: A!J you 
are aware, Sir, because yOU were pre-
siding in the Busineos Advisory Com-
mittee yesterday, when this question 
about the allotment of time came up 
thcre I had submitted that unless the 
House sits on Saturday also practical-
ly we have only today and tomorrow 
for other business upto the 11th Dec-
ember because at the request of hon. 
Members one day has been allotted, 
as you have been pleased to say, ior 
discussig the cease-firc and half of the 
next day for discussing the holding of 
the price line. 

Shri Ranga: Why should We not SIt 
on Saturday also? 

Shri Satya Narayan Sinha: That is 
what I suggested. If ~  sit on Satur-
day, some of the difficulties might be 
obviated. 

Mr. Speaker: Hon. Members want to 
L'ow definitely, if they agree to sit 
"" Saturday also, whether Govern-
1111"lt is prepared to take up the Work-
in:, Journalists (Amendment) BilJ or 
some other Bill. 

Shri Satya Narayan Sinha: Five 
hours have been allotted yesterday. 
We had three hours before. Two hours 
wen' added. The difficulty is that, in 
the order of priority, even it we sit 
on Saturday, you will agree and the 
House will agree, as regards some of 
the B;Us which are important, we have 
got to PUt them through. One and a 
palf days at the request of. ... 

Shri Surendranath Dwlvedy: We 
should have no objection. We are 
sitting one hour more to accommodate 
Government Bills. Again, we are 
agreeing to sit on Saturday. Yo.u 
should also try to accommodate the 
Working Journalists Bill. 

Shrl Satya Narayan Sinha: Accord-
ing to the time we have allottec;i,. we 
had not counted Saturday as a sitting 
day. I did not know. It makes some 
difference. I must have some time til 
consult and at 1 o'clock I may make 
are aware, Sir, because you were pre-
a statement. It makes all the differ-
ence. Six hours we will get. 
Yesterday, you may remember, I 
requested Members. They did not 
agree. They said, no, Saturday we 
should not sit. If we are prepared to 
sit on Saturday .... 

Shri Surendranath Dwiveday: We 
did not know. 

Mr. Speaker: That Was understood 
yesterday when we were taking up 
t.he in ~. Han. Members did not 
agree to sit. on Saturday. That was 
the idea. Therefore, the Minister of 
Parliamentary Affairs had made it 
clear that th'ese are important Bills. 
We also agreed that they mllst be got 
through. Now, if hon. Members are 
insistent that the Working Journalists 
Bill must be taken up and thev are 
prepared to sit on Saturday,  the Min-
ister says that he would consult the 
Minister concerned and give us his 
reaction. 

Shri Hari Vishnu Kamath: Is it not 
possi b Ie to restore the status quo of 
yesterday-the December 4th line? 

IUr. Speaker: We cannot take risks 
now. Further discussion of the fol-
lowing motion .... 

Shri Surendranath Dwivedy: About 
the two Bills which the Finance Min-
ister has ihtroduced, what is your 
decision? Shall we take them up on 
Friday or tomorrow? ;,"t tomorrow, 
there will be very little' time. 

Mr. Speaker: Any harm if we take 
them up on Friday"! 

Shri Satya Narayan SI.nha: No ob-
jection. Only we have to take into 
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COll'sideration this that these important 
Bills should be put through in the 
other House also. 

Mr. Speaker: We will finish them 
before we take up Non-official busI-

ness. 

Sllr; Satya Narayan Sinha: No ob-

jection. 

Mr. Speaker: We will take them up 
all lfrlday. 

Shri Ranga: As you might remem-
ber, we suggested some time ago, in 
view of the crisls, We would like the 
Government to agree to convene 
Parliament at least for one week every 
month. We have not had till now any 
reply from them whether they would 
be agreeable or not. I learn-I s;>eak 
subject to correction-that it is not 
proposed to convene Parliament dur-
ing January and that the Government 
are thinkil}g eff convening Parliament 
only in February. That upsets us. 
We would like the Government to 
reconsider, if they have made any 
such decision at all. 

Secondly, we also suggested that 
an informal or regular Consulta-
tive Committee should be specially 
given shape to including Leaders of 
groups and their representative also, 
according to whatever agreement we 
may reach with the Government SO 

that, in the absence of Parliament, if 
and when anything important happens, 
and the Government find it advisable 
to get into touch With us, they may 
seek our advice and also invite our 
co-operation in regard to the discus-
sion of any subject that may come up. 
In regard to that also, we have not 
had any response. Again I speak sub-
ject to correction-I came to undir-
stand that the Ministry of Parlia-
mentary Affairs and others took 
counsel and found themselves not so 
very f o r ~  to the acceptance of 
this suggestion. May we request you 
to use your good offices with the Min-
istry and try to reach some under-
standing, some agreement in regard to 
these two points sO that they may be 
persuaded to meet us more than half 
way in regard to the anxiety that we 

have expressed to be kept in as close 
a consultation as possible and as fre-
quently as it is practicable. • 

Mr. Speaker: In regard to both 
these suggestions, proba'bly it would 
have been better if the leaders of the 
Groups might have sat with the Min-
ister of Parliamentary Affairs and de-
cided h 'there. I cannot take it upon 
myself that I should appoint such and 
such a committee .... 

Shri Ranga: We have made that 
suggestion repeatedly on the fluor of 
the House. We have not yet had any 
response. He did not even take the 
trouble to consult Us informally. 

Shri Satya Narayan Sinha: About 
the first suggestion as to when the 
next session will be called, usually, i[· 
is :the Budget Session which is called 
by the first week or early in the 
second week Of February .... 

Shri Frank AnthOny (Nominated-
Anglo-Indiari): Too late, We want it 
earmer. 

Shri Satya Narayan Sinha: W. 
have not taken any decision this time 
when we are going to calJ it. We 
have not thought about it. 

Shri BaD&'ll: But there was some 
thought about it. 

• 
Shri Satya Narayan Sinha: So far 811 
the suggestion to have some kind of 
parliamental'Y committee is coneerned, 
Government really regret tbat they 
cannot accept that suggestion. 

Shri Hari Vishnu Kamath: Why? 

Shri Satya Narayan Sinha: If there 
is any emergency, God forbid, I do 
not know what the position will be, 
but the Prime Minister's opinion 'j" 
that if there is such an emergency 
arising. ' .. 

Sly'i Ranga: Evidently they seem 10 
think tha t the e'mergency is over be-
cause there is the offer of ceasl'-tire. _ 

Shri Satya Narayan Sinha: Let this 
House continue. then? 
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Shrl Ranga: Yes, the House should 
continue, it there is an emergency. 
OtherWise, what is the idea Of it? 

Shri Satya Narayan Sinha: There-
fore, I had a discussion about it i~  

the Prime MiniSlter and he says that 
if such an emergency does arise as to 
hwe an immediate session of Parlia-
ment, within 48 hours Parliament will 
be summoned, and my hon. friends 
will be requested to be here. 

Shrl Harl Vishnu Kamath: This is a 
wholly unconvincing and unsatisfac-
tory statement by the Minister of 
Parliamentary Affairs, and I 'am sure 
that no part of the House will accept 
this kind of stand on the part Of Gov-
ernment. It is wholly unacceptable. 
What does he mean by saying 'If the 
emergency arises'? Is there no emer-
gency now? What is this statement 
that he is making? 

Shri Frank Anthony: 1 feel that the 
second part of the observation 
that has fallen from the Minister 
is nct only unfortunate hut very 
reprehensible. Some of us have 
delibeTately exercised a good deal of 
restraint We have not put questions 
because 'we felt that they were of a 
delicate nature, and they might do 
more harm than good. But we want 
Govemment to realise,that we are not 
p;'epared to surrender' our functions 
in this House; we are not prepared to 
have some critical decision wit. regard 
to this cease-fire, and with regard to 
the settlement with Pakistan, which 
we are all in favour of, suddenly 
sprung up on the House, If Govern-
ment does not wish to allow us to 
participate in any kind of delibera-
tions, I, for one, say that we must 
continue our session. We do not want 
Government to do things in a hole-
and-corner manner. 

Rhri SatYa' Narayan Sinha: I think 
that the hon. Member's remark about 
'hole-and-corner manner' is absoilltely 

unfair. 

Shri Hari Vishnu Kamath: Have a 
committee at leWlt-(lnteTMLptiona) 

Mr. Spaker: Order, order. We can-
not go on in this manner. hon. Mem-
bers have made their observations 
already. 

Shrl Satya Narayan Sinha: Why 
should he say 'hole-and-corner man-
ner'? Why judge us in that manner? 
. , '. (Interruptions) 

Mr. Speaker: I am told that I am 
allergic to these observations. But 
should I allow a tree fight here? 
What am I here tor? ... 

Shri Ranga: At least give us some 
time. 

Mr. Speaker: '" ,I cannot allow 
that. Hon, Members have already 
had a wordy warfare, Beyond that, it 
is not possible tor me to allow. They 
have said what they wanted to say. 
and I have alio listened to what the 
reaction is. Now, as disciplined 
soldiers, certainly they' should remain 
content with that .... 

Shri Ranga: Can we not request 
Government through you that we 
want to have a permanent com-
mittee? Even during this emergency, 
we have co-operated with them in 
passing the Defence at India Bill, and 
we have given them all possible 
authority. If they wish, they have 
power even to abolish this Parlia-
ment during the emergency, 

Shri Hari Vishnu 
cannot do that. 
impeached. 

Kamath: They 
They will be 

Mr. Speaker: Is there any need to 
discuss it further? The group leaders 
have said what they wanted to say. 
Now, it every Member wants that he 
should join in that, I do not think 
that any useful purpose would be 
served by doing so. 

The leaders ot the groups who have 
spoken so vociferously would kindly 
realise that it is not my job now to 
order that Government will do this 
or that. 

Shri Bari Vishnu Kamath: You 
can use your good offices. 
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Mr. Speaker: The ordinary rules 
of procedure are there 50 far as this 
democracy is concerned; if the hon. 
Members have not faith. they can 
throw out the Government. What 
can I do? 

Shri Hari Vishnu Kamath: It is 
.easier said than done. 

Mr. Speaker: Can I do anything? 

Shri Ranga: You can do a lot. You 
~ n certainly make it clear to the 
Government that it would not be right 
for them to adjourn' the House and 
at the same time not have any com-
mittee at all to advise them. 

Mr. Speaker: I thank the han. 
Member for his valuable advice and 
I will do what I consider proper 
under the circumstances, but I cannot 
make a statement here that I will do 
this and that. 

II •. 1"1' <fl1Tit iT ~ ~ ~ fif;' 
~ 'foT f~ '1)1' <'IT ~ ~ ~ r 

'foT ~ ~  iT Rill ll'TI I'lf I 'f>irtt 
;r i~ f'fTllT f~ ~ crEf Of1 'fT'f'1' ~ 
~ ~ iT Q;m ;fh;r ~ 'lIT WMn I ~~
f~ ~ ~ ~ f'f> Cf5 ~ fOflIT ;;rr 
wr.m I 

12.21 hrs. 

MOTION RE: REPORT ON INDIAN 
AND STATE ADMINISTRATIVE 

SERVICES-Contd. 

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shri 
Harish Chandra Mathur on the 4th 
December, 1962, nameJy:-

"That this House takes note of 
the Report on Indian and State 
Administrative Services and 
Problem of District Administra-
tion by Shri V. T. Krishnama-
chari, laid on the Table of the 
House on the 7th September, 
1962." 

Shri Nanda may continue his speech. 

The Minister of Plal!l1ing aDd 
Labour and . Employment (Shrt 
Nanda): I have to make a few olher-
vations regarding some of the ~ 

tions which arose in the courfie of the 
discussion on the Report on Indian 
and State Administrative Services and 
Problems of District Administratioa 
by Shri V. T. Krishnamachari. 

When we adjourned last evenm.. 
had just conunenced. I stated that 
while the discussion was very illu-
minating, a number of question. 
which were raised were not quite 
relevant to the report itself. Thill 
was not quite relished by the han. 
Mover of the Motion. I may in all 
humility assure him that whatever he 
said was important, and whatever the 
other Members said was also impor-
tant. All I wished to convey was 
that some of the things which were 
brought up were not quite relevant 
to the subject matter of the repori 
itself which the House has discussed. 

It may be that the report has a 
restricted reference, but whatever it 
is, those things did not emerge from 
the con tents of that report. I agree 
that the questions raised were of 
very great importance when we think 
of the r ~ subject of administra-
tion. 

Administration at any time touches 
the lives of the people at so many 
points, and is therefore very impor-
tant. 

Dr. P. S. Deshmokh (Amravati): I. 
it not time to think about it? 

Mr. Speaker: Not during this reply! 

Shri Nanda: In the circumstances 
as are developing in this country, 
when the State has taken over so 
many functions of a welfare charac-
ter and ~n  its' economic >func-
tions also in so many directions and 
fI!>ld., administratian touche. deeply 
the lives of people in cCTtain vial 
matters. As mentioned by some hon. 
Members, considering the fact that 
we are now ,Passing through an emer-


